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JUDGIENT

-

PWACHARYA,VICE-CHAIRMAN, In this application under Section 19 of the

B Administrative Tribunals Act,1980, the netitioner prays to

quash order dated 5.6,1989 contained in “nnexure-4 and to
issue @ direction to OP No.4 to sanction leave period etc.
2. . Shortly stated the case of the petitioner ig that,
while he was Sub Post Master at Nuagaon in the district of
?hulbéni: cerfain criminal case was instituted against him
and disposed of by the S.D.J.M., Baliguda convicting the

pet it ioner undegiloPAC. The matter was carried in appeal
and the learned Sgssion Judge, Phulbani acquitted the
petitioner, Thereafter @ departmental proceeding was initiated
against the pétitioner which is under challenge and sought-
to be guashed.

3. Petitioner invoked the jurisdiction of the High Court
of Orissa by filing an application under &Article 226: of the
Constitution and the said case was transferred to this Bench
and ultimétely this Bench quashed the order of punishment.
The pétitioner has come up with this application with the
aforesaid prayer.,

4, We have heard Mr.B.S.Tripathy,learned counsel for the
petitioner and Mr.A .Ke.Mishra,learned Standing Counsel.
Mr,Tripathy told us that the petitioner does not intend to

proceed in this case any further. Therefore the case ds

1
disposed of accordfingly.No costs, é‘ (f’) 1§;
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